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Date:- 21.03.2024

To,

The Registrar,

National Green Tribunal,
Principal Bench,

New Delhi.

Email:- judicial-ngt@gov.in

Subject: Response to the (O.A. no. 680/2023) on behalf of Respondent
no.11(Transport Department Uttar Pradesh)

Sir,

That in pursuance to the order dated 10.11.2023 passed by this Hon’ble National Green
Tribunal regarding the subject matter the response of the Transport Commissioner on
behalf of the Deputy Transport Commissioner, Uttar Pradesh is filed herewith with a
request that the same may be placed before the Hon’ble National Green Tribunal for

kind perusal and necessary action.
Encls: As above

Your’s Sincerely

%

S URaE SRy
ITRT GRS
Ma%{ yoti

Deputy Transport
Commissioner, Agra
Uttar Pradesh
Copy To:-
1. Shri Bhanwar Pal Singh Jadon, Advocate, Standing Counsel U.P.,
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 680 OF 2023

IN THE MATTER OF:

Shri Raman ... Applicant
Versus
Union of India & Ors. ... Respondents

RESPONSE BY WAY OF AFFIDAVIT ON BEHALF OF RESPONDENT
NO. 10/11(TRANSPORT DEPARTMENT, UTTAR PRADESH):

(TRANSPORT DEPARTMENT IS RESPONDENT NO. 10 AS PER NOTICE
DATED 21.11.2023 AND RESPONDENT NO. 11 AS PER THE MEMO OF
PARTIES)

I, Shri Mayank Jyoti, approximately 54 years old, son of the late Shri L.K
Srivastava, currently serving as the Deputy Transport Commissioner of Agra

, do hereby solemnly affirm and declare as under:

1. This response is being filed in compliance of Hon’ble National Green Tribunal
order dated 10.11.2023 in O.A. No. 680/2023, Shri Raman Vs. Union of India &

Ors.
2. That this Hon'ble Tribunal in the above referred matx mg()z} and pleased
to issue following direction: .,.// g o

2. A submission has been made by the Counsel /(J)Ql(g app/lcam !@atz'

7 ___\‘\/,,
|

| s
in this original application, the applicant only wantsu du e{c‘n(m to

implement the action plan for control of air pollution in Agra City 2019.
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3. The Counsel for State of UP is directed to obtain instructions in

this regard.

”

3. That the Agra region falls under TTZ Authority. Under the chairmanship of
Transport commissioner and other members, Transport Department has been taking

all the measures to curb the pollution.

4. That an order issued by the Hon’ble National Green Tribunal, prohibits the
operation of privately owned petrol-driven vehicles aged 15 years and diesel-driven
vehicles aged 10 years within the National Capital Region (NCR). In alignment
with this directive, the Taj Trapezium Zone (TTZ) authority also prohibits the
operation of petrol/diesel-driven vehicles aged 15/10 years within the TTZ area.

Pursuant to the aforementioned decision is annexed herewith as ANNEXURE 1

a. Appropriate measures are being undertaken to invalidate the registration of
private petrol/diesel-driven vehicles on a district-wise basis, as conveyed

through a press release.

As on date 30-11.2023, there were 262410 such vehicles are registered in
Agra district. Out of these, registration of 233599 vehicles have been

cancelled.

b. Furthermore, a prohibition is imposed on the operation of all commercial

vehicles older than 15 years.

5. That in order to regulate the emission of pollutants from vehicles powered by fossil
fuels, the Electric Vehicles Manufacturing Policy of 2022 was enacted by the
Government of Uttar Pradesh, as detailed in the notification dated 02.03.2023.
Pursuant to this policy, electric vehicles manufactured in other states are eligible for
a tax exemption period of 3 years from the date of registration, whereas those
manufactured within Uttar Pradesh enjoy a tax exemption period of 5 years, as per

the provisions laid down.

As of November 30, 2023, a total of 2}(41%?‘ vghlcles have been registered under
this policy. This includes 6,156 Tww W’heelers, \239‘°Ft;{%1r Wheelers, and 15,629

Commercial vehicles
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9.

10.
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That in order 1o implement the Scrap Facility Policy for vehicles older than 15
years, the Ultar Pradesh Government has issued 2 notification mandating the
establishment of scrap facility centres in every district and promoting the utilization
of registered  Vehicle Scrapping  Facilities, hrough Notification No. 23/10
("Transport Scection-4), dated 28.11.2022, Lucknow, the Uttar Pradesh Government
has pranted 4 10 percent and 15 percent discount on the purchase of new vehicles

after scrapping the old vehicle. One Scrap centre is operational in Agra.

That orders have been issued by the Ministry of Road Transport and Highways,
Government of India, directing the conversion of petrol/diesel-driven vehicle
engines to CNG/LPG, In accordance with this directive, instructions have been
provided for the establishment of retro fitment centres in every district for registered
petrol/diesel engines, Currently, this process has also been extended to facilitate the
conversion of Bharat Stage-6 diesel vehicles. Green Portal has been activated by the
Uttar Pradesh Government to facilitate the modification of fuel kits in previously
registered petrol/diesel vehicles. Pursuant to the aforementioned directive, vehicles
have been converted to CNG in accordance with the schedule provided from
01.04.2020 10 30.11.2023, with conversions reported on a district-wise basis. In
Agra, as of 30.11.2023, there exist 12 Retro fitment centres. And total of 1883
vehicles converted to CNG. ‘

That there are 108 Pollution Testing centres in Agra. Total 153805 PUC certificates
have heen issued by these centres till 30.11.2023

That from time to time, actions such as issuing challans and W es are

I I\ ‘ ,\d -t ‘\
taken against erring vehicles. ol S N

=7

a. A total of 248 vehicles were challaned, and 5 were selz(gl}) \T =

b. 43 Diescl/Petrol loaders were challaned NS FEE & < .-""
<. 2769 polluting vehicles (air/noise) were challaned. N
“. i';

submitted that during the meeting held on 19-07-2023 by the Regional
Transport Authority, Agra, it was determined that in light of the prevailing air and
noise pollution concerns, only those Stage Carriages vehicles (Diesel/CNG) that are

compliant with BS-V] norms will be permitted to operate within the TTZ Area.
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11.1t is submitted that as per another directive of the 117 Authority, only private
vehicles whose owners reside within 500 meters of the Taj Mahal are allowed
within this limit. The vehicle owners are issued passes for this purpose after due

verification of their residences.

12.This response is hereby submitted for your esteemed consideration. In view of the

above submission Hon’ble Tribunal may pass any order, in the interest of justice.

Y Rz
ST Ry
DEPONENT
VERIFICATION

Verified on solemn affirmation at New Delhi on this day of , 2024,

that the contents of the foregoing affidavit are true and correct to the best of my knowledge
and no part of it is false and nothing material has been concealed therefrom. \]
%
SITRY IReYS
ATy

DEPONENT
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